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..4.L8tt'ac~ qf tl~e Proceediltg8 qf Ute Ootmcil of th·e GOfJcrltol' Genet'al'qf 100.: 
assembled 1m' tile pttrpQS8 of 'making Law8 and D 1 t' fa, . . J.~egtt a ·eOllS under t//8 
P"OVUt01Z8 of tll.e .Act of Pa"liame1~t 24 ~ 25 Vic., CUl). 67. 

The Council met at Govemment House on Wednesday, the 2nd September 1874. 
PRESENT: 

His Excellency the Viceroy and Governor Geneml of India, G. 11, S. I., 
preBiding; . 

. ""''''''Thfrllon'ble'B: H. Ellis. 
Major-General the Hon'ble Sir H. W. Norman, K. O. B. 
The Hon'bl~ A. Hobhouse, Q. c. 
The Hon'ble E. O. Bayley, c. s. I. 
The Hon'ble J. F. D. Inglis, c. 8. I.' 
The lton'ble Raja Ramanath Tagore. 
The Hon'ble J. R. Bullen Smith. 

OHIEF OOMMISSIONERS POWERS (SYLHET) BILL. 
The H.on'ble lIB.: HoBHOUSE introduoed the Bill to 'provide for the exer-

cise. in Sylhet, of the powers of the Lieutenant-Governor and Board of Revenue 
of Bengal. He said that, when he moved for leave to introduce this Bill, ho 
explained to the Council the exact extent and tenor of it. But he thought it 
better to explain'it over again. 18 Bome time had elapsed since the last occa· 
sion. ang. as he understood that some inhabitants ofSylhet and others were of 
opinion that this measure WI8 a measure fer transferring Sylbet to the Ohief 

. Commi88ionership o~ Assam. It'was nothing so extensive. The transfer was 
a purely executive operation. By Act of Parliament, the power of tranafel' 
was placed in the hands of the Executive Government, and the Secretary of 
State had decided to sanction the transfer. Therefore, the transfer of Sylhet 
to the Chief Commissionership of Assam 'W8B made by the Executive, and by 
such tra.nafer the great bulk of the executive administration paaeed over to 
the Ohief Oommissioner of Assam by that Act. ';rhe same Act of Parliament 
~hat gave power to the Exeoutive to make suoh transfer, said that, where it 
happened that any particular jurisdiction 1FIB conferred by law or regulation, 
it should be aifected only by law or regulation. There were one or two .mall 
~ttera of jurisdiction which were conferred by some old Regulations on the 
~ of hvenue and on the Lieutenant-Governor of Bengal by lOme modern 
Acts. lb. HOBIlOt18B could not undertake to specify what thoee matters 

• 
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wore. '1'0 do so, wou1.d necessitatc an unlimited search: we Rhoukl have to 
"earch' tlll'011gII all tIw Hcgnln.tions n,ud Acts. Asa sl)ceimen, he might men· 
t.Ion such rrmt.tera as the Municipal Acts, under which certain cont.rol was 
l'f~sel'vc(l in the ultimate resort to tIle I.ieutellHut-GoVCl'llot' of Beugal. Ii. 
would be inconvenient, to Imve this municipal jurisdiction plaeell in thc hands 
of the Lieutenant-Governor of Bengal, when all other matters would be under 
t.he jurisdiction of the Chief Oommissioner of Assam. '!lIterc wero a few little 
things of tllat killll which requircd to be transfcrrccl hy law, and for t1ll1t 
plU'pOSO we (lame to the Legislative Council. MIt. HO.BllOUSE would descl'ibll 
Utis Bill as he hnd described no cOlTesponding Bill which had already been 
pasRed into law, name1y, as a merely formal matter; because it was only asking 
the! Legishtive Oouncil to perfect that which, as to the greater pnrt, was dono 
l1Y the Executive. 

Now, hn TH'opo,;ed to apply to His Excellency the President for the 
S11(1)(lUSion of the Rules for tho Conduct of Dusiness, and if the Oouncil 
agreed with him as to the purely formal nature of this Dill, he conceived 
thcl'O would he no objection to that suspension. It Fould be rettsonable to 
suslyomi the Rules oven if this Bill which the Couneilwero about,to pass 
WItS t.he first 13ill of this kind, and it would be hardly worth while to call tho 
Council again togethm' to go through the various stages of: Bueh a Dill.' But 
this. was not the first Bill of thc kind. '1'110 Council had recently passed an 
('xactly similar Bill as to Assam, and the present Bill followed closely in tho 
,.,teps of that former measure. . There had been no discussion as to one single 
word of the former Bill. 'fhel'o was some discussion as to the letters forming 
ouo of its words j but with tho exception of the alteration of one .,rd as to 
spelling, there was no dispute. Dut hero we had not even any dispute as to the 
Rpelling. 

, ' 

Ris Excellency TllE PRESIDENT said :-" I have been asked, with reference 
t.1) t.l1is 13m, to sU81'cml the Rules which provide that a Bill should be sent to So 

Select ComlUittee in ol'di!lID'Y oascs. I think tha.t the l'ea~ons whioh my friend 
"Mr. Hobhouse has. given for tIle suspension of the Rules in this case are suffi-
cient. The Bill is so short that no examination in Select Comm,ittee, or fur-
ther disous~ion in Oouncil, can be required. 

"As I have recently' come from the new Province of Assam, I wish 
to ol)sorve that the iIlhabitnnts of Sylhct prescnted mo with a memorial 
ropresenting cortain inconveniences which they believed would result from 
tho transfer of Sylllet from the Lieutenant-Governorship of Bengal. to the 
Chief Oommissionership of Assam. As Mr. Hobhouse has very properly 
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pointed out, the transfer itself is an act of the Exeoutive Gov t d t 
f t l I.e' I t' 0 i1' ornmon an no o . ~e~ls a Ive oun~ .' The Dill beforo the Legislative Council simply 

provIdes fOl' t~ transactIOn of a oertain portion of the business after th t f 
bas been made .. The transfer of any district in In' .1!_ "rom 0 • • die. rant' 8 ter 

. . . . wu. 1, ne lurlS 0 Ion .0 
another naturally must occasion some inconvenience to tbo . h b'tants f th d' t . t f In a I 0, 0 

IS nc trans erred. The ordinary channels of business must, to a oertain 
extent, no doubt, be disturbed. . 

U Hon'ble Membel's are aware of the reasons for the establishment of the 
Chief Oommissionership of Assam. 'l'hey arc, mainly, that the burden of the 
governmen~ of th:is great Provinco of Bengal has been found too hoavy even 
f.Qr..t~.'y~"JI,Qlfil .. Mld, djsijl;lguished men who, in recent years, ha.ve filled 
~e o1D.oe of Lieutenant. Governor. n cannot, I think, be disputed that it 
will be a great advantage to the interests of the north.eastern portion of 
Bengal that a separate Chief Commissionership sh&11 be established. As 
regards Sylhet itself, the tmnsfer has been so made as to occasion the least 
possible inoonvenience. 

U The administration of civil justiee will rema.ili as before, with an ultimata 
appeal to the ;High Court in Caloutta. It is only the funotions of tbe Board 
of . Revenue, and some other miscellaneous functions pel'fol"mcd by the 
Lieutenant-Governor, toot will be transferred to the Chief Oommiasi.oner. 

"I cannot but think that the inhabitants of Sylbet have exaggerated the 
possible inconvenience of the cbange, looking to the small amount of business 
to be transferred, and r am satisfied tha.t Oolonel Keatinge, the ;1Chief· 
Comm'issioner, in his progre8s through the Ohief Commissionership, will 
frequently visit the town of Sylhet, where there will be ample opportunity 
for" all those who wish to have personal communication with him to have that 
oommu:ilication without. being put to the inoonvenience of leaving the dis. 
trict. I answered the memorialists that the transfer of Sylhet had boon re-
commended by the Lieutenant-Governor of Bengal, ~ir George Oampbell; it 
hiid'been the subject of oonsiderable deliberation both on the part of the Gov-
ernment of India and of the Secretary of State in Oouncil; a petition from 
Sylhet had. been received some time ago, and had been considered by the Gov-
ernment of India and by the Secretary of State. And under these circum-
stances, it was my duty to inform them. that the decision on the subjoot was 
ftna.l and would not now be disturbed. 

" I have said this because I wisbed to explain to the Memben of the 
Oouncil that the objections to the transfer whioh I received in 8ylhet ra.faed 
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or) new matter, nndthn,t the policy of tho tl1Ulsfcl' had been the subject of 
y~tycareful ,?onsideration bofqre a decision W~1S al'livcd,'fLt." 

'rhe Hon.'l)leMR. HOTIuouan'then applied to Ili!l Excellency t.l1C PI'csideni, 
to Eiuspcnd the Rules for tho Conduct of 11usincss. 

~rHE PRESIDENT declared the Rules suspended. 

'llle Hon'hie MR. HODHOUSE then moved that the Bill' he passed. 

The MotiQn was Imt and agreed t.o. 

The Council adjoUl'ued sine (lie. 

WHITLEY STOKES, , 
, Secretary to tke GOvenm~ent oj India, 

"" 'Legislative Dept. 




